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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)–

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \laS 6\ AS/RG/LP D,t,d, q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akash Sharma
S/o Shri Muker Jeet Sharma
R/o Badyal P.O Sanoora Tehsil Rajpura District Samba

Vide notification No. 2688 of 2024/RG/LP dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there M

By Order

Tfd'
dministration

No: baR RG/LP Dated: I ,12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Sec,retary1 Bar Council of India, New Delhi. . r

i: a;na8bF,'Government Press1 Jammu for publication in the next iSSI e of
Government Gazette.
President. District Bar Association, Samba-
(/pc/-–e_c8urtst High Court of J&K and Ladakh, Jammu for uploadi1.g on
the official website.
iH;h-arb-8–'Libray:–High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr. Akash Sharma, Advocate

6

7

4
5.

.for information and necessarY actlon-

laI

lstrarAssist£nt
'ction)

'/-

I
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HIGH£OtV OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar COUnCil under Section 58 of the Advocates Act9 1961)–

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\>ll t t\ hIS/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akarshan Magotra
S/o Shri Gopal Krishan
R/o Bain, Tehsil Chenani, District Udhampur

Vide notification No. 2608 of 2024/RG/LP dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souarel
Advocate is ordered there before.

By Order

Gla
ministration

N.;'nR\n'L-nc\ RG/LP Dated: 9 .12.2025

Copy

1

2
3.

forwarded to the: -

Principal District and Sessions Judgel Udhampur-

1:;FaR ::aJr: I (E:: :? : Hnneciit ! I !!! I J: ::nI: $o ; • P u b I i c a t i o n i n then ) xt issue of
Government Gazette.

EFgd£:/L:rFJlnSgBhakIsu%oc:?t]::tlndaraTarkh, Jammu for upioading on

InEhSLc:aILYberasJ,ehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akarshan Magotra, Advocate

. .. for information and necessarY actlon-

4
5.

6.

7.

istrarAssis1
tio

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:u""U&RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abrar Ashraf
s/o Shri Mohd Ashraf
R/o Takiya Magam Kokang, Tehsil & District Anantnag

Vid, „otification No. 2607 of 2024/RG/LP dated 24'10-2024 for a period of

one year has been extended UPto 31'12-2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID'

s o u a hn Ir : :1rS IT= en=tu : : a :

sW
By Order

No..'-\X\\&_ Bl .RG/LP

Copy forwarded to the: -

Dated: 1 .12.2025

Government Gazette. .

[ F(?i deE :\ Sis:r i Si §ha rC£T£ cJ ? t]o&nk J::T : :n/agE h I J a nn nr1 U f0 r U P loading on

t : : ho!:bc:a 1 LYberEs; I e F1 i g h 1G o u r1b1p W i n g J a 1m 1T1 u / Sr in agar for inform ati on and

liTIe;re:gA:ehc:;:,oj:hveo:£tTe

4
5.

6.

7.
for information and necessary action'

„„hG„„
'ction)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N., b\KMRb/LP D,t,d,1 .12.2025

Provisional admission granted under Advocates Actl 1961 in favour of

Mr. Abhimanyu Sadhotra
S/o Shri Sanjay Sharma
R/o Village Khartyar, Malhar Road, P'O GaPhi/
Tehsil District Udhampur

Vide notification No. 2606 of 2024/RG/LP dated 24'10'2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID'

s o u a h: 1:1roT F= J=tu : : a :

M[,IMdered there before'

By Order

rAJa
Administration

N„RG/LP
copy forwarded to the: -

Dated:q . f2.2025

1

2
3.

Government Gazette. . . .. _

[F(?i deE :i :IJr i Sti £ha r(riSUS: CJ ? tiTk E: : a :Tdujk h J J a m nn U f0 r U P 1 0 ad ing on

IEEhT::aBberTJ,ehigh CouN Wing Jammu/Srinagar for information and
also k8eping record of the same' .

ii ib–iim-anyu Sadhotra, Advocate
for iiformation and necessary action'

4
5.

6,

7.

*„hui.*.,*
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No:\al\ ARts/RG/LP D,t,d, q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Haleem
S/o Shri Shoket Ahmed
R/o Bhati Dhar Village Jugal Tehsil Mendhar District Poonch

Vide notification No. 2677 of 2024/RG/LP dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the dale of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

nb ,\~{dminigtration

No:"ln\q\.163 RG/LP Dated: R .12.2025

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
cpc„ e_(..„ourts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.

incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdul Haleem , Advocate

4
5.

.for information and necessary action-

'istrarAssist£nt

at$“"”



6

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:Bl\b $\ bbC/RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aadhar Gupta
S/o Shri Rajeev Gupta
R/o H.No. 29-A C/o Chand Building, Last Morh main Road,
Patel Nagar Gandhi Nagar, Tehsil & District Jammu

Vide notification No. 2604 of 2024/RG/LP dated 24'10.2024 for a period of

one year has been extended UPto 31.12'2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID'

The renewal /rW@@UWljg
souat@1MWL©3J
M!Eared there before.

By Order

i<vd,{~A
T\Adminigtrhtion

N,..ll) b\\- \\ RG/LP==nB Dated: at .12.2025

copy forwarded to the: -

1

2

3.

Principal District and Sessions Judgel JarTmu-

SeaT;£aJT 1 (E:: £ : :reC£it Oi ; ! !! I J: iTT11: ef0 ; • P U b I i C a t i O n i n the next issue of
Government Gazette .

[B ?:\! i deE :i J i! !i Pgl 1?:0Urn BOir 3:I? o;jadt i ?:i dJaaJ\IIImJua• Inn m U f0 r U P 1 0 ad ing on

T:Eh:HI:aILYber:,ehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aadhar Gupta, Advocate

4
5.

7,

for information and necessarY actlon
q ’/

AssistaKdbgistrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \AS\ B\hIS/RG/LP Dated: q\ .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zamin Abass
S/o Sh. Muneer Hussain Shah
R/o Village Surhoti Ward No' 8, Tehsil Mendhar District Poonch

Vide notification No. 2538 of 2024/RG/LP dated 07-10'2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID'

The renewal / extension
llate of expil

of Drovisional licence/enrollment must be
MMMSOU

Advocate is ordered there before

By Order

idgrb
Adminiittation

No:RaIn In\C\ .RG/LP Dated: q .12.2025

Copy forwarded to the: -

Government Gazette- _ .

[ F(? i deE :: :PJr i Si gBha rC:suLO : ?\tLoIi ::T E : a a k h I J a 1nn rIn u for uploading on

t::hoJT;:aILYberT;,ehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same'
Mr. Za Ain Abass , Advocate

4
5.

6.

7.

for information and necessarY actlon-

lstrarAssisI

GP.# Section)
(P;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ baal,\ba/RG/LP D,t,d, R .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yassar Iqbal
S/o Shri Shakeel Ahmed
R/o Lassana,Tehsil Surankote District Poonch

Vide notification No. 2537 of 2024/RG/LP dated 07'10'2024 for a period of

one year has been extended UPto 31-12-2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID'

1 hI hbee fLerleX : 1bix :efn;iiI Vo : nB :E!i : Pen; L J S : T:/i:: 1: :To? In: eTtu : : a :SOU
Advocate is ordered there before

By Order

?G r£tionnls

N,;il}}b_LI RG/LP Dated: q .12.2025

Copy forwarded to the: -

Government Gazette.

[ F: i deE :/L :11::Ir i ati gBha r(iSU%0 C: ?Lt it:i :::n E : b a k h I J a 1m m U for uploading on

T:EhoJ=:aBberT;tehigh CouN Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. yassar ].qbal , Advocate

for information and necessary action.

6

4
5.

7.

-istrarAssis1

J:Tq;"”"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3-IhlaRG/LP D,t,d, 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vishali Khajuria
D/o Ramesh Khajuria
R/o Miran Sahib, Bansultan Tehsil & District Jammu

Vide notification No. 2534 of 2024/RG/LP dated 07.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souarMr
Mocate is ordered there before.

By Order

;

.dministrationRegis

12.2025„;-I-InS:K Dated:I

Copy forwarded to the: -

1

2
3

PrinciDal District and Sessions Judge
Set.,retary1 Bar Council of India, New Delhi. . I . r

a;S;agrI’Government Press, Jammu for publication in the next issue of
Government Gazette.

[ be(? i deE ?i J :p: 1lj g! I?:ouul BOi r JLst: OacjaJ i ?:Id allI nTJ m n1 u fo r u P loading on

the official website. . . , '. ,
iH;£;}8’;-'LiE’r;;: High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Vishali Khajuria, Advocate

Jammu

.for information and necessarY actlon-

-istrarAssis1

Section)
c:9
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ bl&\ &\)RLS/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Charbathia
S/o Om Parkash
R/o Village Sumwan near Raghunath Mandir/
Tehsil & District Jammu

Vide notification No. 2532 of 2024/RG/LP dated 07'10'2024 for a period of

one year has been extended UPto 31-12'2026 subject to the verification of

his/her C..enificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID'

s o u a hr : 1:1:: in
I

By Order

>(
hminisirhtionRe!

1 2.2025No..'LRG/LP Dated: q

Copy forwarded to the: -
1

2

3.

t:Sho:::aILYberT;:ehigh CouN Wing Jammu/Srinagar for information and

iiiT +;i :i= g(pqIrl: :Lda :: : a: ;kadnJl:: i I a t e

4
5.

6.

7.
for information and necessary action

istrarAssist:
P, Section)J$

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \\qS \ b,IS/RG/LP Dated: '1 .12.2025

Provisional admission granted under Advocates Actl 1961 in favour of

Ms. Shamsiya Bano
D/o Shri Ghulam Mohd
R/o Village Shajing Gongma, Tehsil Chuchot District Leh

Vide notification No. 2530 of 2024/R(,/LP dated 07.10.2024 for a period of

one year has been extended UPto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID'

1 hI hbee fterrE : 1 d/a :ex LefTELro : nB ::i : Pen; L J S : :/?i== 1: :TS In: eTtu ; ! a :SOU
Advocate is ordered there before

By Order

No.. N\).\\\\_S\ .RG/LP Dated: at .12.2025

copy forwarded to the: -

1

2
3,

Principal District and Sessions Judgel Len-

:eaT££a=( 1 (E :: :? : :necJit g : : :F ) J=:YTIE el: i • P U b I i C a t i O n i n t h e next issue of
Government Gazette.

[Eg i deE :/L ::ttlr i ati gE a:1:E :0:jaI ig kI : : : • L a d a k h I J a 1mmu for uploading on

InshY;bc:aEbera:,ehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shamsiya Bano, Advocate

for information and necessarY actlon

4
5.

7

istrarAssist:
Section)

'\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \lqk b\h, sS /RG/LP Dated: R .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Qudaratullah Shahab
S/o Mohd Qayoom
R/o Dodason Balla, Tehsil Thanamandi, District Rajouri

Vide notification No. 2517 of 2024/RG/LP dated 07'10'2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID'

The renewal / extension
Iht before the date of expil

of Drovisional licence/enrollment must be
r S an

SOU
Advocate is ordered there before

By Order

><
dgrinisiration

m,;'\XLS I_Sq .RG/LP Dated: \ .12.2025

copy forwarded to the: -

1

2

3.

Principal District and Sessions Judge:R?Jpurl'

§e£T£a£T I (E :: :? g :reiit Oi ; !!! ) J::TYnIE ef0 ; • P U b I i C a t i O n i n t he next issue of

Government Gazette.

[ Eg i deE :L ::ttlr i Sti gBha rC::SUEO C: ? tit:( 1: IIdO UJ£ d a k h ) J a nn n1 U f0 r UP : 0 ad ing on

inEhS::aILYberTJtehigh CouN Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Qudaratullah Shahab9 Advocate

4
5.

6.

7.
for information and necessary action

,trarAssis'
Section)



13

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(ExePcising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \lal ,\r,a/RG/LP D,t,d, q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anmol Singh
S/o Shri Kamaljeet Singh
R/o Ward No. 10, Tehsil Arnia District Jammu

Vide notification No. 2686 of 2024/RG/LP dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhnefore the date of expiry unless the absolute/final enrollment as an
Mvocate is ordered there before.

By Order

It;i..
No;\n) Kb- esl RG/LP Dated: al .12.2025

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Jammu'
Sec,retary1 Bar Council of India, New Delhi. . £ . =

Gina&eF, Government Press, Jammu for publication in the next issue of
Government Gazette.

EFgideEgtaJ::T Ui%L%oouuLBLV JA&sEo;jadd?!datEmJ:mmu for uploading on

IEEhT£:aILYberasjtehigh Court Wing Jammu/Srinagar for inforrnaHon and
also keeping record of the same.
Mr. Anmol Singh, Advocate

4
5.

6.

for information and necessarY action-

istrar
Section)

Assista

J§q
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \l&& b\h6/RG/LP D,t,d, $ .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjali Jasrotia
D/o Shri Nagar Singh
R/o Village Janglote Tehsil and District Kathua

Vide notification No. 2609 of 2024/RG/LP dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souahMre the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there be@

By Order

fAq
dminisiration

No: R\r bang RG/LP Dat.d: 'i .'22'25

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi. . ,

3. Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Associationl Kathua'
c/p(/-–e_c8urts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
lncharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anjali Jasrotia, Advocate

. .for information and necessarY actlon'

4
5.

6.

7.

Assista/nt IUgistrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: R>l&q +)aJ/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anshiya Sharma
D/o Arun Kumar Sharma
R/o H.No. 97, Basant Nagar, Paloura, Tehsil and District Jammu

Vide notification No. 2612 of 2024/RG/LP dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

N,nRG/LP Dated: 1 .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu.
CPC/ e_C8urts, Hbh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Anshiya Sharma, Advocate

for information and necessarY action-

„„h&;*
Section)

trar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:bMLMRG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sarfraz Farooq
S/o Mohd Farooq
R/o Gunthal, Tehsil Surankote District Poonch

Vide notification No. 2511 of 2024/RG/LP dated 07.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

dminis}ration

No.. \N)a\\ J\\ .RG/LP Dated: q .r2.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Pressf Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
(./PG e_(...„ourts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sarfraz Farooq, Advocate

. .....for information and necessary action .

'istrarAssist£nt
L.PA Section)
OF

O



17

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 33 c\\ 6\ led /RG/LP Dated: q\.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Rajput
S/o K Sujan Singh
R/o H.No.03, Ward No.2, Nai Basti, Tehsil & District Reasi

Vide notification No. 2527 of 2024/RG/LP dated 07.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No;'nl:ERb-RR _RG/LP Dated: I .1 2.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Int,harge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Rajput, Advocate

for information and necessary action.

::„. aT:„. I„
L.p Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMEN

NOTIFICATION

No: \nRl,\ 1,a/RG/LP D,t,d, q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Chanjotra
S/o Sewa Ram
R/o H.No. 299, Narwal Pain, Tehsil Jammu South, District Jammu

Vide notification No. 2526 of 2024/RG/LP dated 07.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

'y(irb
hdmiIiisfrdtion

No: IR 366-bl .RG/LP Dated: 1 .1 2.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In(.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Chanjotra, Advocate

. .....for information and necessary action.

AssistJIit Wegistrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\lq3q IB,{ /RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ramayani
D/o Shri Sanjay Sharma
R/o Ward No. 10, Rampur, Tehsil & District Rajouri

Vide notification No. 2520 of 2024/RG/LP dated 07.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No:ll hRH\( RG/LP Dated: q .1 2.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC, e_Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ramayani , Advocate

. ...,.for information and necessary action.

q
4+f/

Assistant Registrar

JH;“""
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: USyJM/RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rakshit Parihar
S/o Madan Lal
R/o Matta Kishtwar Tehsil and District Kishtwar

Vide notification No. 2519 of 2024/RG/LP dated 07.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of
his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

hmqnibtJation

No: nab\ C-13 _RG/LP Dated: \ .12.2025

Copy forwarded to the: -
1

2
3.

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Kishtwar.
cpc, e_c„ourts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rakshit Parihar, Advocate

4
5.

6.

7.

. ....for information and necessary action.

istrarAssista’

Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: I] q: q\ abB/RG/LP Dated: <\ .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Khajuria
D/o Sh. Sudhir Khajuria
R/o Village Gurha Pattan, Tehsil Bhalwal, District Jammu

Vide notification No. 2514 of 2024/RG/LP Dated 07.10.2024for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there bM

By Order

rd 1[1:1 i :{5SIX{o n

No;-\n\IN- bI
Copy forwarded to the: -

RG/LP Dated: I .12.2025

1

2
3.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manage( Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
cpc e-courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Neha Khajuria , Advocate

. .....for information and necessary action-

4
5.

6.

7

./

Assista#n&agistrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

U

NOTIFICATION

No: /RG/LP Dated: '\ .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mahim Gupta
S/o Shri Naresh Gupta
R/o H.No. 76, New Rehari, Tehsil & District Jammu

Vide notification No. 2504 of 2024/RG/LP Dated 05.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

t\d Yg
fr Administration

No Ill Rat - be RG/LP Dated: 1 .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e_Courtst Hibh Court of J&K and Ladakh, Jammu for uploading on
the official website
In<..,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mahim Gupta, Advocate

. .....for information and necessary action.

,traAssista
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: UM/RG/LP D,t,d: '\ .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Madhav Bhasin
S/o Neeraj Bhasin
R/o H.No. 188, Janipur Colony, Tehsil & District Jammu

Vide notification No. 2503 of 2024/RG/LP Dated 05.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No: Rl 338_Lth .RG/LP Dated:I .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High COUrt Bar Association, Jammu.
CPC e_COurts1 Hibh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Madhav Bhasin, Advocate

. .....for information and necessary action.

)gistrarAssis'

,P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ U/RG/LP D,t,d: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kartikay Sharma
S/o Sh. Raman Sharma
R/o H.No. 442, Anand Street Amphalla Tehsil & District Jammu

Vide notification No. 2502 of 2024/RG/LP Dated 05.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

on

No In'\\\l - S\\ RG/LP Dated: 1 .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e_Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kartikay Sharma , Advocate

. .....for information and necessary action.

CP

AssistafiiRegistrar

de’;“"'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \]qq 4)on'/RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kanan Vaid
D/o Shri Parshotam Kumar
R/o Ward No. 1 Thalori, Tehsil Vijaypur, District Samba

Vide notification No. 2501 of 2024/RG/LP Dated 05.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

aMy’r
## .dministration

No: nlSS£nb) ,RG/LP Dated: 1 .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Samba.
CPC, e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kanan Vaid , Advocate

. .....for information and necessary action.

lstrarAssista
Section)



26

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(I,xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Bath + IsIS /RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amandeep Singh
S/o Shri Joginder Singh
R/o Village Taraf Sanji Tehsil & District Kathua

Vide notification No. 2496 of 2024/RG/LP Dated 05.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Jh,
tFaPXaministr

N,; l13C\-lb .RG/LP D,t,d: 1 .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amandeep Singh, Advocate

. .....for information and necessary action.

2

Assista4ntDgistrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %nW/RG/LP Dated: <\ .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aditya Manhas
S/o Shri Bahadur Singh
R/a Post Office Ambaran, Tehsil Akhnoor District Jammu

Vide notification No. 2494 of 2024/RG/LP Dated 05.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

F{#gb
dministration

N,'-\lh\ :\D RG/LP D,t,d: 1 . i2.2;;
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aditya Manhas, Advocate

. .....for information and necessary action.

P/

Assista£T#egistrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ALuM/RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishek Verma
S/o Vijay Kumar
R/o Village Kangrail Tehsil Bhalwal District Jammu

Vide notification No. 2493 of 2024/RG/LP Dated 05.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

a#
minis'tration

#?I):
12.2025No: al\lq-Qb Dated: I

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
cpc e-courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhishek Verma, Advocate

. . ....for information and necessary action.

WEistrar
Section)

AssistaJ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: hNM/RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishek Sharma
S/o Ashwani Sharma
R/o Ward No. 3, Tehsil Hiranagar, District Kathua

Vide notification No. 2536 of 2024/RG/LP Dated 07.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

*;
No.' a'\B&IJ\A RG/LP Dated: 1 .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Kathua.
CPC, e_Courts1 High COUrt of J&K and Ladakh, Jammu for uploading on
the official website.
Int.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhishek Sharma, Advocate

. .....for information and necessary action.

!istrarIt

Section)
Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: nMUd/RG/LP Dated: 'b .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sharbh Kumar
S/O Udyot Kumar
R/O Sarwal New Plot near Krishna Mandir Rehari,
Tehsil & District Jammu

Vide notification No. 2143 of 2024/RG/LP Dated 04.09.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

%niLni

No:nf\BSS_\\\r . RG/LP Dated: 61 .12.2025

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4
5.

President. J&K Hjgh Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sharbh Kumar, Advocate

6.

. . ..for information and necessary action-

lstrarAssista'
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council ander Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„3MSjW/RG/LP D,t,d: 'R.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mridull Thaplu
S/O Satish Thaploo
R/O H.No. 75, Lane 24, Bhawani Nagar, Janipur,
Tehsil & District Jammu

Vide notification No. 2135 of 2024/RG/LP Dated 04.09.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Mate is ordered there before.

By Order

TH#
miniittition

N... IR\\\R ,\a .RG/LP D,t,d, 1 .12.2025

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu-
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu.
c/pc e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mridull Thaplu, Advocate

4
5.

.for information and necessary action- br
UP!

it R'8gistrarAssista
Section)W J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: bpa/RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jagjeet Singh Gother
S/O Karnail Singh
R/O Ramkot ( Korithial) Tehsil Ramkot, District Kathua

Vide notification No. 2132 of 2024/RG/LP Dated 04.09.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

;$4@;i.„
N„ nI\\\\-\Q .RG/LP D,t,d, 1 .12.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Kathua.
CPC e_(...,fourtst High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jagjeet Singh Gother, Advocate

. .....for information and necessary action-

AssistaIF#egistrar
.P„Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3&bl + Ad/RG/LP Dated: a\.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amir Ahmad
S/O Shabir Ahmad
R/O Nagni, Hidyal, Tehsil & District Kishtwar

Vide notification No. 2128 of 2024/RG/LP Dated 04.09.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No:lX~\\q-it Dated;a\ 12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Kishtwar.
CPC e_Courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Int.,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amir Ahmad, Advocate

. .....for information and necessary action.

istr8rAssistdl=
(}.P Fection)

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 386& q hd/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajan Sambyal
S/O Jagdev Singh
R/O Ward No. 15, Mandi Garh Tehsil & District Samba

Vide notification No. 2139 of 2024/RG/LP Dated 04.09.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

idg
ra-tionminis

„„ T\'\\r_3h RG/LP Dated: q\ .12.2025

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judgel Samba.
Secretary1 Bar Council of India, New Delhi.
&;na&-eFl’Government PreSs1 Jammu for publication in the next issue of
Government Gazette.
President. District Bar Associationl Samba-
cpc e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
lncharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr. Rajan Sambyal, Advocate

. for information and necessarY action-

4
5.

6.

istrarAssista
bection)



35

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 38bq Bba/RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gurbakshish Singh
S/o Shri Daljeet Singh
R/o Village Gulpur P.O Ajote Tehsil Havelli District Poonch

Vide notification No. 3014 of 2024/RG/LP Dated 09.12.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

N,;nl\\bS -\\b .RG/LP Dated. 12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poc)nch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Poonch.
cpc e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Gurbakshish Singh, Advocate

. .....for information and necessary action.

Assistal/Ii dbgistrar
,ection)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: b8 lb &\Iba /RG/LP Dat,d: 'I .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yougesh Kumar Pandey
S/o Subash Chander
R/o Village Mukhra Tehsil Phallian, District Jammu

Vide notification No. 2657 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
if
bAnK

dministration

No: '\'\\\X\ AD RG/LP Dated: I . i2.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High COUrt Bar Association, Jammu.
CPC e_Courts1 Hibh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. yougesh Kumar Pandey, Advocate

for information and necessary action.

strar
n)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Be\\ \\ MJ/RG/LP Dated: S .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Varshul Tagotra
S/o Shri Rajinder Kumar Sharma
R/o H.No. 52 Maheshpura Tehsil and District Jammu

Vide notification No. 2689 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

N,..nA\\t\-ca .RG/LP D,t,d, 1 .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manage( Government Press I Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
(,'./PC e_C8urts1 HGh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Varshul Tagotra, Advocate

. .....for information and necessary action-

*„„bat,„„.
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

S
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3Uh®s_/RG/LP Dated: R .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tabida Rashid
D/O Abdul Rashid Bhat
R/O Ashmar Barakund Tehsil Gool District Ramban

Vide notification No. 36 of 2025/RG/LP Dated 08.01.2025 for a period of one

year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ma
dministration

No: uV\\\\(\_K( RG/LP Dated: (\. f2.2025

Copy forwarded to the: '

1

2
3.

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi. . =

&;nage£ Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban. _

(."?Fe'-e_(."f8urts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website. _

iH;J:;b-£--Libray:–High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Ms. Tabida Rashid, Advocate

. .for information and necessarY actlon-

4
5.

6.

7.

„.,*.k,;..,.
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENS
OF PROVISIONAL E

NOTIFICATION

No: 38\\ &} }oJ/RG/LP D,t,d, q.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vanshika Manhas
D/o Shri Manjeet Singh Manhas
R/o Village Pernote, Prem Nagar, Tehsil Thathri, District Doda

Vide notification No. 2653 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

q .12.2025N,;R_31KE'U_RG/tp D,ted:

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manage( Government Press1 Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Doda.
CPC e_C8urts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for infornlation and
also keeping record of the same.
Ms. Vanshika Manhas, Advocate

4
5.

6.

7.

. .....for information and necessary action.

;'

Assistanntb\istrar
P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENRO

NOTIFICATION

No: 38\\\ t\ hIS/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vanshika Bhargav
D/o Sh. Bhola Ram
R/o Ward No. 13, Tehsil & District Rajouri

Vide notification No. 2654 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Ma„
N,;'\n\as -Q I .RG/LP D,t,d, 1 .12.202'I

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Int,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vanshika Bhargav, Advocate

. .....for information and necessary action.

Assistan'iRPgistrar
Section)W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \a\sAha/RG/LP Dated: $ .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivani Chalotra
D/o Sh. Ashok Kumar
R/o Village Shahpur Brahma, P.O Rehal,
Tehsil Bishnah, District Jammu

Vide notification No. 2645 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No, 'WaRG/tP Dated: 1 .12.2025

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Jammu .

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e_C8urtst Hibh Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shivani Chalotra, Advocate

4
5.

6.

7.

. ....for information and necessary action.

istrarAssistan't
@l.B Section)

TI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: bIt\ Itd /RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sheetal Devi
D/o Sanjay Kumar
R/o Neeli Nalla, P.O Bardila, Tehsil & District Udhampur

Vide notification No. 2610 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No, -\i\\R\ qQ .RG/LP Oa adIl .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
cpc, e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sheetal Devi, Advocate

. .....for information and necessary action-

itrarAssista
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: MX t\ IOIS/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shagun
D/o Shri Pankaj Kumar
R/o H.No. 414-A, Bakshi Nagar Tehsil & District Jammu

Vide notification No. 2642 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

h,A:i
N,;q3\\\$ , SaG RG/LP Dated: I .f 2.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e_Courts1 Hibh Court of J&K and Ladakh, Jammu for uploading on
the official website
Inc,harge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shagun, Advocate

for information and necessary action.

itrarAssista
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:W4JB£/RG/LP Dated:I .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sayam Pargal
S/o Shri Suresh Kumar
R/o Village Mansar, Tehsil Majalta District Udhampur

Vide notification No. 2687 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID'

The renewal / extension of provisional licence/enrollment must be
souqjbsolute/final enrollment as an
Mate is ordered there before.

By Order

N.' \nG\l-\\q ,RG/LP Dated: R .12.2025

Copy forwarded to the: -
1

2
3.

Principal District and Sessions Judge, Udhampur-
Set.,retary1 Bar Council of India, New Delhi. . . I . g

i;n;agrI’Government Press1 Jammu for publication in the next issue of
Government Gazette.

[F:id£2L£i:tlriF:gELarC:SU??CJ?tj:nklndarawarkh, Jammu for upjoading on
the official website. _ _ .. ,

iH;i;;8’;-'Libray:-High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sayam Pargal, Advocate

.for information and necessarY actlon-

4
5.

Q :/

Assista4+’ttjgistralr
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

X'24MRG/LP Dat'd: S .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saksham Shan
S/o Shri Sanjeet Kumar Shan
R/o H.No. 14, Kuleed Tehsil & District Kishtwar

Vide notification No. 2681 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No?B$ERG/LP Dated: 1 .12.2025

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Kishtwar.
c/pc e_(.,ourts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Saksham Shan, Advocate

4
5.

. .....for information and necessarY actlon -

J/

AssistaMgistrar
P, Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \h+M/RG/LP Dated: n .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rikshit Sharma
S/o Shri Joginder Kumar
R/o H.No. 125, Toph Sher Khania Tehsil and District Jammu

Vide notification No. 2639 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqtThe date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

on

N,; a'bHERC/LP Dated: '3 .r2.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi. . .

i. Manage£ Government Press1 Jammu for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Jammu.
IpPC:-–e:if8urts1 H6h Court of J&K and Ladakh, Jammu for uploading on
the official website.
inchar;8--LibrayJ High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rikshit Sharma, Advocate

6

7

4
5.

.for information and necessarY actlon-

Assista Jt Rl }trar
,Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENRO IN

NOTIFICATION

No: 38l9 +}\23/RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Prinka Bhagat
S/o Shri Ravi Kumar
R/o Village Dabah Tehsil and District Samba

Vide notification No. 2678 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

minist

No: nXSB\- IO RG/LP Dated: a\ .{2.2025

Copy forwarded to the: -
1

2
3.

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Samba.
cpc e-courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In(.,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Prinka Bhagat, Advocate

4
5.

. .... .for information and necessary action.

[strarAssislK
bection)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: iQ2£ AIBa/RG/LP Dated: R .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Piyush Sharma
S/o Sh. Prem Kumar Sharma
R/o Village Sagrawat, Narian, Tehsil Darhal, District Rajouri

Vide notification No. 2635 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No: 3WMRG/LP Dated: I .1 2.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manage( Government PreSs1 Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Piyush Sharma, Advocate

. .....for information and necessary action-

}gistrarAssisl
-ection)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &b}M/RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Sharma
D/o Shri Brij Lal Sharma
R/o Dharbadan Thakrate Tehsil & District Kishtwar

Vide notification No. 2679 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

,„\'r
dministration

No, -WU£RG/tp Dated: I .f 2.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba-
Secretary1 Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Samba.
c/pc e_courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
incharb–g---Librayf High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Neha Sharma, Advocate

. .....for information and necessarY actlon-

:istrarAssista
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \&ll 6\ ALf/RG/LP Dated: 3.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Navdeep Singh Manhas
S/o Sh. Bharat Bhushan Singh
R/o Village Smailpur, Tehsil Bari Brahmna, District Samba

Vide notification No. 2634 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqt
Advocate is ordered there before.

By Order

a EdrollWW’"""*
No..']-"M£b_RG/LP Dated: I.i 2.2025

Copy forwarded to the: -

1

2

3.

Principal District and Sessions Judge, Samba.
Set,retary1 Bar Council of India, New Delhi. . . . r

a;A;agrI’GOvernment PreSs1 Jammu for publication in the next issue of
Government Gazette.

EL?(lide::Jg:ri:tlriE£gELa::£suTFCIFtiS:t :IT LaJdakh, Jammu for uploading on
the official website. _ .. ,

In;harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Navdeep Singh Manhas9 Advocate

for information and necessarY actlon-

4
5.

6.

7.

istrarAssista'
,P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising pOWers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: BLIndAd/RG/LP D,t,d, a .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Naman Jasrotia
S/o Shri Avtar Singh Jasrotia
R/o Village Seshwan Tehsil Chhan Rorian, District Kathua

Vide notification No. 2633 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaha$)solute/final enrollment as an
MlIEllm8iaered there )

By Order

J=„
12.2025No: U\,pbRG/LP Dated: I

Copy
1

2
3.

forwarded to the: -

Principal District and Sessions Judgel Kathua'
Set,retary1 Bar Council of India, New Delhi. . _ . g

&;'nager,’Government Press, Jammu for publication in the next issue of
Government Gazette.

[F:ide::L3ElriagBharC:SUhoc:?tiTkb£:tduLaJdakh, Jammu for uploading on

in:hT::aPberas;lehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Naman Jasrotia, Advocate

. ..for information and necessarY actlon-

4
5.

6.

7.

legistrarAssista'
Section)
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EXTENSION
OF PROVISIONAL ENROLLMENT

a

NOTIFICATION

No: 3&n Iba /RG/LP Dated: ') .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aarush Kapoor
S/o Shri Rohit Kapoor
R/o 46-New Rehari Tehsil & District Jammu

Vide notification No. 2671 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
soualI
Mocate is ordered there before.

By Order

M,nast \-lO RG/LP Dated: q .12.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, JarTmu'

i : :IeJnr:£aJI I (E :: £ : :reC£it Oi : ::: 1 JE §YTII: e:0 ; • P U b I i C a t i on in the next issue of
Government Gazette.

[ be: i deE :\ ] :: Ii BE 1?/:uul BOir IIst? o;jadt i ?:; dJaaJ \:: ImJua• n1 rIn u fo r u P I o ad ing on

::EhTrn;:aILYberaT,ehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr.Aarush Kapoor, Advocate

6

7

4
5.

for information and necessarY actlon-

[strarAssistaJ

Section)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Hussain Butt
S/o Shri Ghulam Mohd Butt
R/o Ward No. 8, H.No. 124, Gudhali Mohalla,
Tehsil & District Kishtwar

Vide notification No. 2662 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqhIe absolute/final enrollment as an
Advocate is ordered there before.

By Order

il>r
miri£tr'ation

12.2025No: +'l"'\SIR - QC RG/LP Dated: 9

copy forwarded to the: -

1

2
3.

Principal District and Sessions Judgel Kisptwar'

Seac: ::aJr: 1 (E :: £ : :reiit g : :1 ::: 1 JE§YTII[: efo ; • P U b I i C a t i o n i n the next issue of
Government Gazette.

[FFEri de: n ::SsIr i ?!i gBha r(AS:NO CJ ? E:( Ei:: 1EIIIY : : •a k h I J a rn 1mu for uploading on

t:Sh:HE:aPberaS; lehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sh;bii Hussain Butt, Advocate

for information and necessary action.

4
5.

7,

P

gistrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: A/RG/LP D,t,d, q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bhanu Pratap Singh
S/o Shri Sher Singh
R/o Village Panassa Tehsil Thakrakate, District Reasi

Vide notification No. 2661 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No;TIaa
Copy forwarded to the: -

RG/LP Dated: 1 .12.2025

1

2
3.

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Reasi.
Lpc e_C8urts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bhanu Pratap Singh, Advocate

4
5.

.for information and necessary action.

Assista/nt Registrar
,Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3Q31 e\h&RG/LP Dated: R .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ansh Gupta
S/o Shri Sandeep Mahajan
R/o H.No. 316, Sector-1, Lane No.6 Nanak Nagar,
Tehsil Bahu, District Jammu

Vide notification No. 2667 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souarnles@Bg absolute/final enrollment as an
hocate is ordered there before.

By Order

IMm~f
dministration

m..R\SqS Abb RG/LP Dated: 1 .#2.20£::

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Jammu-
Secretary, Bar Council of India, New Delhi. . ' . r

Mahager, Government Press, Jammu for publication in the next issue of
Government Gazette.

[ F(? i deE :L J :>: 1[! i%[ I??ouul IDbir jTt: OacjaJ i ?:Id aThn: rITg 1m m u fo r uploading on

t::hII:aPberas; lehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ansh Gupta, Advocate

. .for information and necessarY action.

4
5.

6.

7.

ltrarAssista
.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: haM/RG/LP Dated: n .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd AdrIan Khan
s/o Shri Aftab Ahmed Khan
R/o Ward No. 1 Nar Tehsil & District Poonch

Vide notification No. 2680 of 2024/RG/LP Dated 24'10'2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID'

s o u a hn Ir : Ii:= 1:i :=tu : : a :Mm
By Order

N,ABSA ,b RG/LPnb Dated: 1 .12.2025

copy forwarded to the: '
1

2

3.

t:EhTrH;:aILYber?;,ehigh Court Wing Jammu/Srinagar for information and

iT be(FEjn i :e:: :d 1:: :h=9 SIRiveJ C a t e

4
5.

for information and necessarY actIon' kEl;„.
Section)

Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

3qB\t\ )BORG/LP D,t,d, I 12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manvi Sharma
D/o Shri Ajit Raj
R/o Village Upper Fatwal P.O Chak Bana,
Tehsil Bishnah, District Jammu

Vide notification No. 2631 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No: \\(\\-fR. RG/LP
.JAH====•= Dated: qI 1 2.2025

Copy forwarded to the: -

1

2

3.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President1 J&K High COUrt Bar Association, Jammu
c,pc, e_courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Manvi Sharma, Advocate

4
5.

7

. .for information and necessaCY action-

istrarAssistaK
Section)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3&IS _/RG/LP Dated:I .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manpreet Kour
D/o Shri Rajinder Singh
R/a 305/B Prem Nagar, New Plot, Jammu

Vide notification No. 2630 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqh absolute/final enrollment as an
anRmB is mFered there befo&

By Order

PK Ion

1 2.2025
No JawsaRG/LP Dated: I
Copy forwarded to the: -

1

2

3.

Principal District and Sessions Judge, Jammu.

:FaT££a£T I (E:: :q : ::eCJit ! I!!! ) J:SITII: ef0 ; • P U b I i C a t i O n i n then ex1El issue of
Government Gazette.

[ F(? i deE :L J :: 1:Lii ?ghh I??oUuh 13:ir JkSt: 0;Pdt i ?:Id ajl; 1111nTg \ ITI nn U f0 r uploading on

tR:hT£:aPbera? lehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
MsB Manpreet KOur9 Advocate

for information and necessarY actlon'

4
5.

lstraAssista'
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act) 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ,AgRG/LP D,t,d, 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Keshiv Anthal
S/o Sh. Gian Chand
R/o Chenani near EDB Bank Ward No. 3,
Tehsil Chenani, District Udhampur

Vide notification No. 2625 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souatMt expiry unless the absolute/final enrollment as an
MljejRllMdered the)

By Order

M6€il,I<
f-Administration

1 2.2025No: bEba_RG/LP
Copy forwarded to the: -

Dated: I

1

2
3.

Principal District and Sessions Judge, Udhampur-

ilea:r;:ba: X I (E:: :? : =eCJit OJ I !!! I J: :Ym\: ef0 ; • P U b I i C a t i O n i n the next issue of
Government Gazette.

[ F(: i deE :\ :ItFJr i Sti gBha rC:suLO c: ? tiS:t Uadn da raPdu; k h I J a nn rIn u for uploading on

t:ShEHE:aILYberas;lehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Keshiv Anthal, Advocate

, .for information and necessarY actlon-

4
5.

7.

Assista£n{2gistrar

aaH Section)
(7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:3Q31 +hIS/RG/LP D,t,d, 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kaynat Anjum
D/o Shakil Ahmed
R/o Gool, Tehsil Gool District Ramban

Vide notification No. 2601 of 2024/RG/LP Dated 23.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

HF}@
W \I,4 ,f
Adminigtration

m; JLRG/LP Dated I .r2.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judgel Ramban-
Sec,retary1 Bar Council of India, New Delhi. . £

i-£Lagerl Government Press, Jammu for publication in the next issue of
Government Gazette.

EE:d£2,L:rElrifigELarC:SU??CJ?ti:\{E:TLaandakh, Jammu for uploading on
the official website. _ . . .

lnchLrge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kaynat Anjum, Advocate

. .....for information and necessarY actlon '

istrarAssistat

aiP
P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3& 3&8}}6&RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Actl 1961 in favour of

Mr. Jatin Dogra
S/o Sh. Ashok Kumar
R/o H.No. 509, Nai Basti, Vijay Chowk,
Tehsil Gadigarh District Jammu

Vide notification No. 2624 of 2024/RG/LP Dated 24'10'2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID'

1 hI hbee fLerrE : 1 d/a EX !efn:::Tr Yo : nR :E! i : Pen;L : 5 :::/?:: 1: 1:::: \ F= eTtu ; ! a :
Advocate is ordered there before
SOU

By Order

S

Dated:l .1 2.2025

ministtation

No.Ra (\\ \_ go RG/LP

copy forwarded to the: '

1

2
3.

Principal District and Sessions Judgel JarTmu-

§eaT££a£T ) (E :: :? : :reC£it OJ I !!! I J:;T:TII: ef0 ; • P U b I i C a t i O n i n the next issue of
Government Gazette.

[ Far i deE :I J :: Ei BE 1?:uul BOir IEI o;jaJ i ?:; dJaaJR II mJua• Im nn u fo r u P I o a d i ng on

t:Eht£:aILILerT;:ehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mrs Jatin Dogra9 Advocate

, ..for information and necessarY actIon

4
5.

6.

7.

lgistrarAssista
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3&bq. AtM(/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Insha Dawood
S/o Shri Mohd Daud Iqbal
R/o 114, Ustad Mohalla Kachi Chawni Tehsil & District Jammu

Vide notification No. 2682 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extensiorLOf provisional licence/enrollment must be
sought before tIle date of expiry unless the absolute/final enrollment as an
Advocate is ordered there be@

By Order

„. M tHe
nistration

No:WLSLRG/LP Dated: 1 .12.2025

Copy forwarded to the: -
1

2
3.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
cpc, e-courtst High Court of J&K and Ladakh, Jammu fOr uploading on
the official website.
incharge- Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Insha Dawood, Advocate

4
5.

6.

7,

for information and necessary action-

lstrarAssista
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: baCK \ }bbC/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Humeera Firdous
D/o Yahaya Firdous
R/o Ahmed Colony, Near City Hospital Bathindi,
Tehsil Bahu, District Jammu

Vide notification No. 2602 of 2024/RG/LP Dated 24'10.2024 for a period of

one year has been extended UPto 31.12'2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID'

The renewal e eMMet-bB
souqtmMayMMUmLa9JD
Mvocate is ordered there before.

By Order

dminibtration

No; 'msaRG/LP Dated: 1 .12'2025

copy forwarded to the: -
1

2
3.

Principal District and Sessions Judgel Jammu

ileaT;£a£r I (E:: :? : :rec£it g ;!!! I J=:YTII: e:o ; • P u b I i c a t i o n i n the nea issue of
Government Gazette.
D,ACidAr,+ IAF Hinh Cnllrt Bar Association, Jammu4

5. EF8ide:gbS:'!? UgR\,?ouunjE:Tr jrjQ;rdU'L';’dakhl Ja-mmu for uploading on

t:EhT£:aUberZs;lehigh Court Wing Jammu/Srinagar for information and
also keeping record of the same'
Ms. Humeera Firdous, Advocate

.for information and necessarY actlon-

:/
Assista M]®gistrar

Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \Qq\ b\ hK/RG/LP Dated: 1.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dishant Rana

S/o Sh. Baldev Singh
R/o Nagri Parole, Tehsil Nagri Parole and District Kathua

Vide notification No. 2620 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Td{
ministration

N,; -ngln\\ .RG/LP Dated: I .1 2.2025

Copy forwarded to the: -

1

2
3.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
ManageFf Government Press1 Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Kathua.
cpc e-courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Dishant Rana, Advocate

4
5.

for information and necessary action-

'istrarAssista
P Section)

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:38ql&} Ul{ /RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Deepak Kumar Sangral
S/o Shri Raj Kumar
R/o Gho Rakwalan P.O Gho Bhahmana,
Tehsil Ramgarh, District Samba

Vide notification No. 2665 of 2024/RG/LP Dated 24.10.2024 for a period of

one Year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unI mfi
Advocate is ordered there before.

By Order

R$gjstra] minis

Nnltlg-.al RG/LP Dated, 1 .12.202;
Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge1 Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Deepak Kumar Sangral, Advocate

. .....for information and necessary action .

AssistaJi-Itlgistrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: baN B + )o if /RG/LP Dated: ''i .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish

S/o Shri Sanjeev Kumar
R/o Ward No. 2, H.No. 3, Ranbir Singh Pora Near Geeta Bhawan
Mandir Tehsil R.S Pura, District Jammu

Vide notification No. 2618 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Rl

9 .12.2025

ga\.AC
.dministration

No:-\"\(q3a„'.qq RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish, Advocate

. .....for information and necessary action.

Assistah-I istrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: MSI\Ad/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Khatak
S/o Shri Khalid Mehmood Khan
R/o Ward No. 1, Mohra Bachhai, Tehsil Surankote, District Poonch

Vide notification No. 2617 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

vI)5-
gistraradministration

No:-bsL@_
Copy forwarded to the: -

Dated: 9 .12.2025

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Khatak, Advocate

. .....for information and necessary action.

Assista kstrar

Section)
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ms#aRG/LP Dated: e) .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bin Yameen Firdous
S/o Yahaya Firdous
R/o Ahmed Colony, Near City Hospital Bathindi,
Tehsil Bahu District Jammu

Vide notification No. 2603 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

N,.-llbqq-aGe RG/LP Oa ed; 9 . f 2.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bin Yameen Firdous, Advocate

. .....for information and necessary action.

!/
C

Assist£nt Registrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMEN

NOTIFICATION

No:BWJu£_/RG/LP Dated: 3.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Atul Khajuria
S/o Shri Ram Paul Khajuria
R/o Village Lohara Kot, Tehsil Sunderbani, District Rajouri

Vide notification No. 2659 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Rl>f
dmi'i stfation

Dated: 9 .12.2025N,;\al\l_ \\\
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Atul Khajuria, Advocate

. .....for information and necessary action .

Assist: }egistrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 3&\R &\hd/RG/LP D,ted: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Maahitva Sharma
S/O Rajinder Sharma
R/O House No.170, Sector-7, Channi Himmat,
Tehsil & District Jammu

Vide notification No. 2013 of 2024/RG/LP Dated 16.08.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

N,'ann\\-L] RG/LP D,t,d: 1 .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Maahitva Sharma, Advocate

. .....for information and necessary action.

„„M&Ct,„„.
W ;-"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: B&qQ & t266/RG/LP Dated: 'n .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arushi Bhagotra
D/O Sh. Pankaj Bhagotra
R/O 290, New Plot, Mohalla Puran Nagar, Tehsil & District Jammu

Vide notification No. 2126 of 2024/RG/LP Dated 04.09.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

~r
ation

N,NlILb- it, RG/LP D,t,d, I .f 2.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arushi Bhagotra, Advocate

. .....for information and necessary action.

,trarAssista
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: a&\n AlmS/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Obaid Shoket Kohli
S/o Shri Shoket Hussain
R/o Village Lassana Tehsil Surankote District Poonch

Vide notification No. 2963 of 2024/RG/LP Dated 06.12.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
soughT aMRHIBrte?sME absolute/final enrollment as an
Advocate is ordered there before.

By Order

! i.':.

12.2025No: iT\ it. 38 Dated: I

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi- . , . ,
i: Manager1 Government Press, Jammu for publication in the next issue of

Government Gazette.
President. District Bar Association, Poonch- _

CFcf'-e_if8urts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website. . . .

iH;}=r8’;-'Libray:–High Court Wing Jammu/Srinagar for information and
also keeping record of the same-
Mr. Obaid Shoket Kohli , Advocate

4

5.

6.

7.

. . for information and necessarY actlon -

:/

1%FMgist rar
Section)

Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:MI /RG/LP Dated:I .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Akbar
S/o Shri Nazir Akbar
R/o Village Qasba PO Bandi Chechian Tehsil Haveli District Poonch

Vide notification No. 3000 of 2024/RG/LP Dated 09.12.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

,t:

12.2025

alf£IYsTr;iion

No: \llb'R-\\ C Dated: I
Copy forwarded to the: -
1

2
3.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
cpc e-courts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahid Akbar, Advocate

4
5.

. .....for information and necessarY action -

ltrarAssistal/it
P Section)

CT+
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:_M/RG/LP D,t,d, 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shub Chetan Sharma
S/o Shri Pushkar Raj Sharma
R/o Ward No. 6, Upper Channi Sunderbani,
Tehsil Siot, District Rajouri

Vide notification No. 2982 of 2024/RG/LP Dated 06.12.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

qPP Lon

No;TnA\\l-Sh .RG/LP Dated: I.f22025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Managerl'Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Bar Association, Rajouri.
CPC e_C;.)urts1 High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shub Chetan Sharma, Advocate

. ..... for information and necessary action.

lstrarAssis
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3&S) &\2.DJ/RG/LP Dated 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rishika Sharma
D/o Shri Kewal Sharma
R/o Kotedhara Ward No. 6, P/O Kotedhara,
Tehsil & District Rajouri

Vide notification No. 2971 of 2024/RG/LP Dated 06.12.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

N,; qX\';S-o , RG/LP D,t,d, I .12.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
ManageF1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Inc,harge Libray1 High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rishika Sharma, Advocate

. .....for information and necessary action.

lstrarAssis1
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: B8£3 ,\ JobS/RG/LP D,t,d, 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Afreena Ara
D/O Anaitullah Lohar
R/O Pathan Mohalla, Shadipora Drugmulla, Tehsil Drugmulla, District
Ku I>wa ra

Vide notification No. 2544 of 2024/RG/LP dated 23.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

0

Registtar \Administration

al .12.2025nln \\-'lb Dated.

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Afreena Ara, Advocate

. .. ... for information and necessary action.

Assist: lstrar
(L.P Section)

\rd.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: §8S'\t\ Xba /RG/LP D,t,d, 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aadil Mushtaq
S/O Mushtaq Ah Itoo
R/O Hillar Itoo Mohalla, Arhama Tehsil Kokernag District Anantnag

Vide notification No. 2542 of 2024/RG/LP dated 23.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

inis'i;aRegistr:

No: n-Rg_RG/LP Dated: n .i 2.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aadil Mushtaq, Advocate

. .. ... for information and necessary action.

-„£€*„.
(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3QSsB\ >b, I/RG/LP D,t,d: 'I .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anum Bashir
D/O Bashir Ahmad Teli
R/O Jalalabad Adipora Tehsil Sopore District Baramulla

Vide notification No. 2549 of 2024/RG/LP dated 23.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final aMllMIMR
Advocate is ordered there before.

By Order

N\>C
Registm Administration

\_-a
No: lal\\ qC RG/LP Dated: 1 .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Baramulla

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge LlbraYl High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anum Bashir, Advocate

. .. ... for information and necessary action.

Assis =istrar
(L.P Section)

q
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:&WLWRG/LP Dated: 1.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Amin
S/o Mohd Amin Bhat
R/o Lalipora Malapora Anantnag

Vide notification No. 2688 of 2024/RG/LP dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

,S
Registrar Admini’st;ation

1 .12.2025Rn gLA Dated.

Copy forwarded to the: .

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Amin, Advocate

. . . . ..for information and necessary action. a
:/

Assista1 )gistrar
(L.P Section)

\,J,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3 Oil q 262{ /RG/LP D,t,d, 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jaffar Hussain Shah
S/O Noor Hussain Shah
R/O Bagh Bhalla, Tehsil Karnah, District Kupwara

Vide notification No. 2688 of 2024/RG/LP dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrottment£ET
Advocate is ordered there before.

By Order

LaVA>I
.dministrationRegistraf

\r)

No: all qS.-Qb2nc/LP Dated, I .r 2.2025

Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge1 Kupwara
Secretary, Bar Council of India, New Delhi
Managerl Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jaffar Hussain Shah, Advocate

. . . . .. for information and necessary action

„;,;„&#;gistrar
(L.P Section)

& .J. '
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:MbM/RG/LP Dated: 9 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammd Waseem
S/O Ab Gani Sofi
R/O Panjipora Sopore Tehsil Khoie District Baramulla

Vide notification No. 2565 of 2024/RG/LP dated 23.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

1th eI : .dmink+r

No.'1'1QbB-\a RG/LP D,t,d, I .r2.2025

Copy forwarded to the: .

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammd Waseem, Advocate

. .. ...for information and necessary action.

IIFe/
Assistdnt !egist rar

(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:W3d2s£/RG/LP Dated: 3.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Jan
D/O Ghulam Rasool Najar
R/O Khaipora Bala Tehsil Tangmarg District Baramulla

Vide notification No. 2569 of 2024/RG/LP dated 23.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless@ a
Advocate is ordered there before.

By Order

Regis1 n

No: n&RG/LP Dated: 1 .12.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association. Baramulla

cpc e-9ourts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LlbraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehak Jan, Advocate

. .. ... for information and necessary action.

Q
Assis kstrar

(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: M+_M/RG/LP D,t,d, 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Navaid Khan
S/O Bashir Ahmad Khan
R/O Dever Anderbug Lolab Tehsil Sogam District Kupwara

Vide notification No. 2567 of 2024/RG/LP dated 23.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

\+C
RegistrMtm nistration

No: IUlaRG/tp D,&d'i .12.2025
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Navaid Khan, Advocate

. .. ... for information and necessary action.

A,* aCL,„„
ection)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Rg@bVRG/LP Dated: CH .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Aslam Khatana
S/O Gulab U Din Khatana
R/O Baniya Mohalla Chotipora Heerpora Tehsil & District Shopian

Vide notification No. 2566 of 2024/RG/LP dated 23.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

i
Registrandministradon

No.. nSRG/LP D„.d..I . f2.2025 h
Copy forwarded to the: -

.J
q

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian
Secretary, Bar Council of India, New Delhi
Managerl Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh1 Jammu for uploading on
the official website. ' ''
Incharge LlbraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Aslam Khatana, Advocate

. .. ...for information and necessary action.

Assis :istrar
(L.P Section)

\rd.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N., BaC\ b\ }bIg/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Najma Abid Noorjahan
D/O Abdul Hamid Padder
R/O Sadiwara, Khahgund, Verinag, Near Masjid, Tehsil Dooru,
District Anantnag

Vide notification No. 1950 of 2023/RG/LP dated 11.09.2023 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

I11b+tWo
Registrar Administration

B

No: 3-\ Q3g --kORG/tp D,t,d, .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Najma Abid Noorjahan, Advocate

. .. ... for information and necessary action.
a

8)

Assis/;ntlkegistrar
(L.P Section)

q"-J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:3Wm/RG/LP Dated: R .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nadeem Khaliq Ganie
S/O Abdul Khaliq Ganie
R/O Neelipora, Ganie Mohalla, Tehsil Handwara, District Kupwara

Vide notification No. 2217 of 2023/RG/LP dated 28.09.2023 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No;H@ULRG/LP Dated: .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara

th::fgi:T:HesBsRIYh CouN of J&K and Ladakh’ Jammu for uploading on

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Nadeem Khaliq Ganie, Advocate

. ..... for information and necessary action

Assis :istrar
(L.P Section)

IN



AND LADAKH AT JAMMU& KA:HIGH COURT OF J
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

3Qb31 lod/RG/LP Dated: )
12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Owais Amin Lone
S/O Mohammad Amin Lone
R/O Lone Mohalla Near Masjid Zungalpora, Tehsil Pehloo, District
Kulgam

Vide notification No. 2572 of 2024/RG/LP dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrWma;
Advocate is ordered there before.

By Order

VgA’r
Registrn"Administ ra

\ra.
TLlqS\ nSO RG/LP

Copy forwarded to the: _

Dated: of. 12.2025

1

2
3.

4
5.

6.

7.

F : : f:FaaJ1/1T) :Er: :111111 : : : ci : i LOS ! ) JE ! iF i) : IUN ?am•

!! :11 : : n7;I Ie S OZ ELnjti IE n t P r e s s I J a m n1 u fo r B P u b I i c a tion in

aT!! a/eg:p i L Lb : E L r : i :fh t =osufm r i n g J a rT1 rT1 u / S r i n ag a r f o r

Mr. Owais Amin I_ones Advocate

for information and necessary action.

the next issue of

for uploading on

lnformation and

&

Assjstzlt $egjstrar
fl.P Section)

q'e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: mUM/RG/LP Dated: ) .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shugufta Akhter
D/O Gulam Mohd Wani
R/O Yenhama, Tehsil Lar, District Ganderbal

Vide notification No. 1216 of 2023/RG/LP dated 05.06.2023 for a period of

one Year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

II,STlt}='E:rmBlf
By Order

R e g i s:B: ;I::

\'J,
Dated:l .12.2025

CoPY forwarded to the: -
1

2
3.

4
5.

6.

7
an ::: a/eg:p i L Lb : : L r : i : I t Ehiosurm P i n g J a rr11 1T1 u / S r i n agar for information and

Ms' Shugufta Akhter, Advocate

for information and necessaW action.

a
EP

Assist£Zkegistrar
(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:nyE/RG/LP Dated: 1.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shahana Akhter
D/O Akher Hussain Turrey
R/O Wachkoo Mohalla Bona Bazar, Tehsil & District Shopian

Vide notification No. 2371 of 2024/RG/LP dated 12.09.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

vr
1:L e11 : hdmiIIi it ration

No.-\naSl- Ch RG/LP D,t,d, 1 .12.2025
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian
Secretary, Bar Council of India, New Delhi
Managerl Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar AssociationI Shopian

RE:ii:TLrEsds HIgh Court of J&K and Ladakh, Jammu for uploading on

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Shahana Akhter, Advocate

. .. ... for information and necessary action.

3,

Assist£KRegistrar
(L.P Sdction)

X==b

q4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:iM/RG/LP Dated: q .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syed Romana Shafaq
D/O Syed Javaid Geelani
R/O Rangpath Tehsil Kralgund Qaziabad District Kupwara

Vide notification No. 2395 of 2024/RG/LP dated 13.09.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

vr
Regist\rnAdl;i’nist;ation

\'J.
No: UM-nRG/LP Dated:q .12.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Syed Romana Shafaq, Advocate

. ..... for information and necessary action.

q ?

AssisthTltthegistrar
(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„3& C& 3Rd /RG/LP D't'd: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaziya Bashir
D/O Bashir Ahmad Chohan
R/O Tulwari Magam Tehsil Handwara District Kupwara

Vide notification No. 2586 of 2024/RG/LP dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Regis1 n

No: llW;MRG/LP Dated: q
Copy forwarded to the: -

12.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shaziya Bashir, Advocate

. .. ... for information and necessary action.

J/

Assista’ )gistrar
Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Salman Qasim
S/o Mohammad Qasim Hajam
R/o Surasyar Chadoora, District Budgam

Vide notification No. 3071 of 2024/RG/LP dated 13.12.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

;\V
Registri-F=Administration

b

No: RG/LP Dated: .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Salman Qasim, Advocate

. ..... for information and necessary action .

AssistJK lstrar
Section)
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HIGH C'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

[/RG/LP Dated: I . 12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sania Sofi
D/O Bashir Ahmad Sofi
R/O Amberpora Tarzoo, Tehsil Khoie, District Baramulla

Vide notification No. 2593 of 2024/RG/LP dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry ulM
AdvQcate is ordered there befor8:

By Order

vS
Regist: .darin\st}ation

\
No.' LRC/tP D,I,d.1 .12.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi
Managerl Government PreSS, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Baramulla

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge L-ibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sania Sofi, Advocate

. . . . .. for information and necessary action.

Assist, n{Mt ,,,
(L.P Section)

\„J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: SQI\ jba/RG/LP Dated: c).12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Lateef Aahanger
S/O Mohammad Lateef Aahanger
R/O Changoo Doru, Tehsil Doru, District Anantnag

Vide notification No. 2588 of 2024/RG/LP dated 24.10.2024 for a period of

one Year has been extended UPto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the
Advocate is ordered there before.

By Order

Regis fri .dmiJfs1
Lr

'ation

laaLGae
Copy forwarded to the: .

Dated: 9 .12.2025

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi. -
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Anantnag.
9Pcfe-FouRs, High Court of J&K and Ladakh, Jammu for uploading on
the official website. ' - - --a
Incharge LlbraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Lateef Aahanger, Advocate

. ..... for information and necessary action

Assista kstrar

(L.P Section)



95

HIGH (-OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: M_/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tabiya Gulzar
D/O Gulzar Ahmad Dar
R/O Bagati Kanipora, Gousia Colony Tehsil B.K.Pora District Budgam

Vide notification No. 2598 of 2024/RG/LP dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registra'

\J,

F,:f
.dm&Ii&ration

No: B_RG/tP D,t,d, 1 .12.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabiya Gulzar, Advocate

. .. ... for information and necessary action.

Assista£Wgistrar
(L.P Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3Q13 IUI/RG/LP Dated: 1.12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umair Bin Bashir
S/O Bashir Ahmad Ganaie
R/O Koil Pulwama, Mohalla Wanpora, Tehsil & District Pulwama

Vide notification No. 1666 dated 16.03.2020 for a period of one year has

been extended upto 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

bw\
Registrl .dministtation

No: 1 &bSbph\ ,RG/LP Dated: I .12.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umair Bin Bashir, Advocate

. .. ... for information and necessary action.

>
Assist£ntWgist rar

(L.P Section)



97

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:%Wba/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ubaid Majeed
S/O Ab Majeed Mir
R/O Rakhi Gundmancher Tehsil Sogam District Kupwara

Vide notification No. 2599 of 2024/RG/LP Dated 24.10.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

b(
Regis Administration

\_J-
NoR & b\\.i-\\ RG/LP D,t,d: 3 .12.2025
Copy forwarded to the: .

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ubaid Majeed, Advocate

. .. ... for information and necessary action.
Q

a'giAssistaIT strar
(L.P Section)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:MIS4M/RG/LP Dated: 1 .12.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Umera Rasool
D/O Ghulam Rasool
R/O Lowdara Tehsil & District Bandipora

Vide notification No. 2377 of 2024/RG/LP Dated 12.09.2024 for a period of

one year has been extended upto 31.12.2026 subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirT er . I
Advocate is ordered there before.

By Order

„.,;,\,{.„
No: XbMLRG/LP Dated: 3.12.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora
Secretary, Bar Council of India, New Delhi
Managerl Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Umera Rasool, Advocate

. .. ...for information and necessary action

„;;.;.M=,;.„.
(L.P Section)


